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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAIL
APPEAL No.55, 56, 57 & 58 of 2024

1. G. Venkatesan,
S/o. K. Gurusamy,
No.19, Rasampalayam Mainstreet,
Avalpoondurai, Erode -638115.
Phone: 8760081422
Mail Id: Venkatkavinl994@gmail.com

2. R.S. Saktivel,
S/o0. Subramani,
Door No.13, Suriyamparakadu,
Rasampalayam, Avalpoondurai,
Erode-638115.
Phone: 9345651212
Mail Id: Prakash82inn@gmail.com

3. L. Kartik
S/o. Loganathan,
20A, Main Street, Rasampalayam,
Avalpoondurai via Thuyyampoondurai,
Erode - 638115.
Phone: 9095728063
Mail Id: Karthikyuvan8@gmail.com ...Appellants

-Vs-

1. The Chairman,
Tamil Nadu Pollution Control Board,
Chennai-600 032.
Phone: 044 22353134 to 22353136
Mail Id: tnocmms@tnpcb.gov.in

2. The Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai-600 032.
Phone: 044 22353134 to 22353136

Mail Id: tnhocmms@tnpcb.gov.in

)

5 ' gﬂwq/ﬁ,\wf

_ADDITIONAL CHIEF ENVIRONMENTAL ENGINEER
TAMIL NADU POLLUTION CONTROL BOARD

Aia 768 MODOIINT CAT AT CIUHE
i _.73‘ MOUNT ORLAI, ;L'!.!D"f,



3. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Erode-638001.

Phone 0424 2251592,
Email ID: deetupcberd@gmail.com

4. M/s. Sivasakthi Milk Dairy,
Rep by its Partner S. Palanivel,
S/o. S. Subramaniam,
No.185, AvalPoondurai Village,
Modakkurichi Taluk, Chennimalai Road,
Erode District - 638001.
Phone No: 98421 28838
Mail: contactus@smdmilk.com ...Respondents

REPLY AFFIDAVIT FILED ON BEHALF OF THE FIRST TO THIRD
RESPONDENTS - THE TAMIL NADU POLLUTION CONTROL
BOARD.

I, J. Josephine Sahayarani, D/o. Jesu Rajan, aged about 59 years, having
my office at 76, Mount Salai, Guindy, Chennai - 600032, do hereby

solemnly affirm and sincerely state as follows:-

2. 1 submit that I am working as the Additional Chief Environmental
Engineer, Tamil Nadu Pollution Control Board (TNPCB), Chennai - 600
032, and I am authorized to file this Reply affidavit on behalf of the First
to Second Respondent, Tamil Nadu Pollution Control Board (TNPCB) and
I am well acquainted with the facts of the case from available office

records.

3. It is respectfully submitted that this Appeal No. 55 to 58 of 2023 has filed
with the following prayers before the Hon’ble Tribunal:

In Appeal 55 of 2024

a) Pass an order to set aside the Impugned order of the Appellate Authority
under the Air (Prevention and Control of Pollution) Act dated 25.04.2024
in Appeal No.61 of 2023.

b) Call for the impugned order of Consent to operate passed by the
second respondent vide his Proceeding No. T2/TNPCB/F.1116EDL/RL/ED
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L/A/2022, dated 14.12.2022 issued under Section 21 of the Air
(Prevention and control of Pollution) Act, 1981 as amended in 1987, set-
aside, cancel and revoke the same.

In Appeal 56 of 2024

a) Pass an order to set aside the impugned order of the Appellate
Authority under the Water (Prevention and Control of Pollution)
Act dated 25.04.2024 In Appeal No. 62 of 2023.

b) Call for the impugned order of Consent to operate
passed by the second respondent vide No.T2/TNPCB/F.1116ED
L/RL/EDL/W/2022,his Proceeding dated:14.12.2022 issued
under Section 21 of the Section 25 of the Water (Prevention and
control of Pollution) Act, 1974 as amended in 1988, set-aside,

cancel and revoke the same.

In Appeal 57 of 2024

a) Pass an order to set aside the impugned order of the Appellate
Authority under the Water (Prevention and Control of Pollution)
Act dated 25.04.2024 in Appeal No. 12 of 2023.

b) Call for the impugned order of Consent to establishment passed
by the second respondent vide his Proceeding
No.T4/TNPCB/F.1116EDL/RL/EDL/W/2020, dated:11.12.2020
passed order of consent under Section 25 of the Water
(Prevention and control of Pollution) Act, 1974 as amended in

1988, set-aside, cancel and revoke the same.

In Appeal 58 of 2024

a) Pass an order to set aside the impugned order of the Appellate
Authority under the Air (Prevention and Control of Pollution)
Act dated 25.04.2024 in Appeal No.11 of 2023.

b) Call for the impugned order of Consent to establishment passed
by the second respondent vide his Proceeding
No.T4/TNPCB/F.1116EDL/RL/EDL/A/2020, dated 11.12.2020

Issued under Section 21 of the Air (Prevention and control of
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Pollution) Act, 1981 as amended in 1987, set-aside, cancel and

revoke the same.

4. It is respectfully submitted that the as per the direction passed by the
Hon’ble Tribunal dated 9.1.2025, the first to third respondents submits the

report herein.

5. It is respectfully submitted that M/s. Sivasakthi Milk Dairy located at S.F
Nos. 716/5B& 717/2, Aval Poondurai Village, Modakurichi Taluk, Erode
District applied for Consent to Establish of the Board dated 06.12.2017.
As per the document furnished by the unit, the unit is located in Non-
Planned area as per the letter issued by DTCP, Salem dated 14.07.2017.
Based on which the unit was issued CTE vide PROCEEDINGS NO.F.111
6EDL/RS/DEE/TNPCB/EDL/W&A/2018 Dated: 02/01/2018. Also, the
unit has obtained building plan approval from DTCP, Salem vide Lr. No.
1881/2018/ Sa.m Dated: 01.11.2018. The unit has obtained building plan
approval from the Executive Officer, Aval Poondurai Panchayat vide Lr.

No. 51/2018 - 2019 Dated: 14.02.2019.

6. It is respectfully submitted that M/s. Sivasakthi Milk Dairy located at S.F Nos.

716/5B& 717/2, Aval Poondurai Village, Modakurichi Taluk, Erode District
is falling under the Red Large category under the industry type code 1016
(Milk processes and dairy products (integrated project). As per provisions of
G.0. Ms. No. 213, Environment & Forests (ECI) Department Dated:
30.03.1989 and G.O. Ms. No. 127, Environment & Forests (ECIII)
Department, Dated: 08.05.1998 industries manufacturing Milk and dairy
products are attracting the provisions of above said G.Os if they are located
within the 1 km and 5 km respectively from the specified water resources
mentioned in the above said G.O. River Cauvery and its Tributaries are one
among the specified water resource. There is a Nallah/Odai namely
“RaataiSutriPalayam Odai” (Annuman Odai/Koranganodai) situated at about
200 m from the unit’s site. However, this Nallah is not included in the G. O.
Ms. No. 213, Environment & Forests (ECI) Department Dated: 30.03.1989
and G. O. Ms. No. 127 Environment & Forests (ECIII) Department Dated
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08.05.1998. Hence, the unit does not attract the provisions of G. O. Ms. No.
213 Dated: 30.03.1989 and G. O. Ms. No. 127 Dated: 08.05.1998.

7. It is respectfully submitted that based on a complaint received earlier from the
residents of the Rasarﬁapalayam regarding pollution in the Annuman
Odai/Kurangan Odai, samples were collected at 3 locations in the odai on
27.03.2024 and the report of analysis shows that the parameters are within the

irrigation standards prescribed by the Board. (Enclosed as Annexure - I)

8. It is respectfully submitted that the Consent to Establish was issued to the unit
of M/s. Sivasakthi Milk Dairy, S.F Nos. 716/5B &717/2, Aval Poondurai
Village, Modakkurichi Taluk, Erode District for the following products &
sewage, effluent generation vide ProcNo.F.1116EDL/RS/DEE/TNPCB/EDL/
W&A/2018 Dated: 02.01.2018 with validity upto 31.03.2022, |

Products Name Quantity Unit
Milk 10000 Liters/day
Ghee 350 kg/day
Cheese 400 kg/day
Curd 1100 Liters/day
[Paneer 300 kg/day
Butter 300 kg/day
IIce cream 100 kg/day

Sewage & Trade Effluent generation:

(1) Sewage — 0.7 KLD — On industry’s own land
(i1) Trade effluent — 30 KLLD — On land for irrigation

9. It is respectfully submitted that the Consent to Establish revised was issued to
the unit for the increase in the product quantity and for the addition of new
products through OCMMS for the following vide Proc
No.T4/TNPCB/F.1116EDL/RL/EDL/W&A/2020 Dated: 11/12/2020 with
validity upto 31.03.2025.




:(; Name of the Product | Quantity | Unit

1. |Pasteurized Milk 48000 Liters/day
2. | Ghee 350 Kg/day

3. |Cheese 100 Kg/day

4, | Curd 3000 Liters/day
5. | Paneer 100 Kg/day

6. | Butter 100 Kg/day

7. |Ice cream 100 Kg/day

8. | Flavoured Milk 50 Liters/day
9. | Milk Khova 100 Kg/day
10. | Butter Milk 50 Liters/day
11. | Cream 400 Kg/day
12. | Milk Sweet 60 Kg/day
13. | Lassi 60 Liters/day
14. | Yogurt 60 Kg/day
15. | Fruit Drinks 50 Liters/day

Sewage & Trade Effluent generation:

®
(i)

Sewage — 2.0 KLD — On industry’s own land
Trade effluent I — 60 KLD — On land for irrigation
(iii)) Trade effluent I — 0.05 KLD — Elevated SEPs

Emission sources:

(@)
(i)

Boiler (1.5 T/hr) — 1 No. — Stack with a height of 15 m
DG sets (200 KVA & 125 KVA) — Acoustic enclosures with stack

with height of 6 m & 4 m respectively.

10. It is respectfully submitted that the unit had applied for Consent to Operate
after CTE through OCMMS for the same products, sewage & trade effluent
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generation and Air Pollution Control measures installed in the unit as per the

revised CTE issued to the unit.

11. It is respectfully submitted that furthef, frequent Public Complaints were
received against the unit regarding water pollution on 11.07.2022 and also
through online portals (CM Cell, OLGPRS) on 09.09.2022, 13.09.2022 &
15.09.2022 stating that the establishment and opération of the unit will cause
ground water pollution. In this regard, a Peace Meeting was conducted by
Tahsildar, Modakkurichi with the Other Departmental Officials, unit’s
representatives and Public on 03.10.2022 at the Modakkurichi Taluk Office.

12. It is respectfully submitted that the unit was then requested to install adequate
capacity of Reverse Osmosis System (RO System) in addition to the
conventional Effluent Treatment Plant as per CTE issued to it, so as to reuse
the RO Permeate completely in the process and the final RO Reject shall be
disposed to the Elevated Solar Evaporation Pan thereby achieving Zero
Liquid Discharge in order to avoid ground water pollution, to conserve raw
water drawl and to avoid public complaints vide T. O. Lr. Dated: 13.10.2022.
The unit vide its letter dated: 11.11.2022 has assured that necessary steps will
be taken to provide Reverse Osmosis system followed by SEP to achieve
Zero Liquid Discharge System within a period of 6 to 12 months time after

stabilization/of the production.

13. It is respectfully submitted that subsequently, Consent to Operate after CTE
was issued to the unit vide Proc

No.T2/TNPCB/F.1116EDL/RL/EDL/W&A/2022 Dated: 14.12.2022 with
validity upto 31.03.2024 with a following condition to provide:

“adequate RO System followed by elevated SEP so as to reuse the
RO Permeate completely into their process and the final RO
Reject shall be disposed to the Elevated Solar Evaporation Pan
thereby achieving Zero Liquid Discharge within a period of

three months time” (Enclosed as Annexure II).

In order to conserve raw water usage and avoid public complaints.

Subsequently, Renewal of consent was issued to the wunit wvide
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Proc.No.F.1116EDL/RL/JCEE-M/TNPCB/EDL/W&A/2024 Dated:
30/05/2024, subject to the above said condition, based on unit’s letter
dated:25.03.2025 assuring to provide ZLD within 6 months.

14. It is respectfully submitted that the unit is yet to provide adequate capacity of
RO systems followed by elevated SEP. However the unit is treating the trade
effluent through its ETP components and disposing the treated trade effluent
on land for irrigation within its premises. The RoA of the treated trade
effluent samples collected every month from the unit’s ETP reveals that the
General Core Parameters are within irrigation standards prescribed by the
Board. Out of 13 samples collected from January 2024 to January 2025, in 7
samples % sodium was found to be slightly increased than the prescribed
limit. (Enclosed as Annexure III).

15. It is respectfully submitted that the unit has provided two nos. of piezometric
wells and two bore wells in its premises. Samples collected:_,ﬁ'dlii- these wells
reveals that the General Core Parameters are within the irrigation standards
prescribed by the Board in which % sodium level was found slightly more
than the prescribed limits in one bore well and one piezometric well.

(enclosed as Annexure I'V)

16. It is respectfully submitted that earlier, Thiru. G. Venkatesan, (1* Appellant),,
Thiru. R. S. Sakthivel, (2" Appellant) and Thiru. L. Karthik, (3" Appellant)
had filed an appeal before the Appellate Authority of Tamil Nadu Pollution
Control Board against the Tamilnadu Pollution Control Board & M/s.
Sivasakthi Milk Dairy Rep. by its Partner S. Palanivel, sought a prayer to
challenge the CTO orders of the ™
respondent in Proceedings No. T2/TNPCB/F.1116EDL/RL/EDL/A/2022
Dated: 14.12.2022 under the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 to set aside the same vide Appeal No. 11 of 2023
and sought a prayer to challenge the Order of the 2™
respondent in Proceedings No.T2/TNPCB/F.1116EDL/RL/EDL/W/2022
Dated: 14.12.2022 under the Water (Prevention & Control of Pollution) Act,
1974 as amended in 1988 to set aside the same vide Appeal No. 12 of 2023.




17. It is respectfully submitted that Thiru. G. Venkatesan, S/o. K. Gurusamy, No.

18.

19, Rasampalayam Main Street, Avalpoondurai, Erode have also filed appeal
before the Appellate Authority of Tamil Nadu Pollution Control Board in
Appeal No. 61 & 62 of 2023 on 24.11.2022 against Tamilnadu Pollution
Control Board, Chennai and M/s. Sivasakthi Milk Dairy Rep. by its Partner
Thiru. S. Palanivel challenging for thé issue of CTE- revised vide No.
T4/TNPCB/F.1116EDL /RL/EDL/W/2020, Dated: 11.12.2020 under the
Section 25 of the Water (Prevention and control of Pollution)
Act, 1974 and vide Proceedings No.T4/TNPCB/F.1116EDL/RL/EDL/A/2020
, Dated: 11.12.2020 under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981.
It is respectfully submitted that in meanwhile an application was also filed
before the Hon’ble Tribunal in O.A No. 58/2023 (SZ) against the consent
issued to the unit. The Hon’ble NGT (SZ), Chennai has disposed off the OA
on 18.07.2023 (Enclosed as Annexure V) and the Operative portion of the
Order is as follows:
i . 3. It is now stated by the learned counsel appearing for the
12" Respondent that already there is a challenge to the consent
order issued by the TNPCB before the Appellate Authority by yet
another person.
4. Even according to the applicant, the cause of action arose on
12.09.2022 and he could have approached the Appellate Authority
within a period of limitation.
5. So without challenging the consent granted by the TNPCB,
Direction to them cannot be granted. However, the TNPCB is to
make note of the allegations made in this application and take
appropriate action after inspection.
6. Accordingly, the original application (O.A No. 58/2023 (SZ)) is
disposed off” refused to challenge the consent granted by the
TNPCB.
19. It is respectfully submitted that the final judgment was passed by the
Hon’ble Appeallate Authority in Appeals 11 & 12 of 2023 and
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Appeals 61 & 62/2023 on 25.04.2024 and the Operative portion of

the Order is as follows:
“Therefore we found no reason to interfere with the
impugned order of Consent to Establish and Consent to
Operate at this juncture.
However, a direction is given to the officials of the
respondent Board to monitor the 4" respondent- unit’s action
periodically and if any violations found, appropriate action
shall be taken.” (Enclosed as Annexure V).

20. It is respectfully submitted that the unit of M/s. Sivasakthi Milk Dairy
located at S.F. Nos.716/5B &717/2, Aval Poondurai Village,
Modakurichi Taluk, Erode District was inspected on 10.03.2025 &

24.06.2025 and the following observations were made,

a. The unit was under operation and was involved in the manufacturing
of homogenized/ pasteurized milk and other dairy products mentioned
in the consent order.

b. The unit has provided Septic tank followed by Soak pit for the
treatment and disposal of sewage generated from their premises.

c. The unit has provided Effluent Treatment Plant consisting of
Collection cum Equalization Tank, UDAF, Chemical treatment,
Primary Clarifier, Buffer tank, UASBR, Aeration Tank, Secondary
Clarifier, Pressure Sand Filter and Activated Carbon Filter for the
treatment of trade effluent generated. The treated effluent was found
disposed on unit’s own land for irrigation.

d. The unit has provided pipeline arrangement for the irrigational land
and also drip irrigation system for the utilization of treated trade
effluent. |

e. The unit has maintained Elevated Solar Evaporation Pan lined with
HDPE sheets for handling the boiler blow down.

f. The unit is yet to install the RO system with elevated Solar
Evaporation Pans to completely reuse the treated trade effluent back

into the process. However, the unit is treating the trade effluent
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through its ETP components and disposing the treated trade effluent
on land for irrigation within its premises.

. The unit has about 2 Hectares of irrigation land for the disposal of
treated trade effluent (60 KLD) for irrigation purposes.

. The unit has installed filter press for dewatering the ETP sludge in
addition to the sludge drying beds.

. The unit has provided EMFMs at the following locations: i) Raw
Effluent to Collection Tank ii) Treated Effluent for Irrigation and is

maintaining the log books for the same.

j. The report of analysis of the monthly samples collected from the

unit’s ETP during the period of January 2024 to April 2025 is
enclosed as Annexure III. It was observed that general core
parameters such as pH, TSS, TDS, Chlorides, Sulphates, COD, BOD,
Total Kjeldahl Nitrogen are within standards prescribed by the Board
except sodium (% Na) which is in the range of 62mg/L to 87mg/L
more than prescribed limits in 10 samples out of 16 samples collected
during the period of January 2024 to April 2025(Copy enclosed).

. The unit has provided Dust Collector as an Air Pollution Control
measures with stack for Boiler of 1.5 T/hr and Acoustic enclosures
with stack as Air Pollution Control measures for D G Sets 200 KVA
and 125 KVA respectively.

. The latest report of the Ambient Air quality, Stack monitoring and
Noise level survey conducted on 14.05.2024 reveals that all the
parameters are within the standards prescribed by the Board.
(enclosed as Annexure VII)

. The unit has submitted the latest copy of Renewal of No Objection
Certificate obtained from Water Resources Department, State Ground
& Surface Water Resources Data Centre, Tharamani, Chennai for the
drawal of 50,000 Litres/Day from Bore Well inside the premises
located at S. F. No. 717/2, Aval Poondurai Village, PoonduraiFirka
(Lat. — 11°12°37” N, Long. — 77° 41°44” E) vide Certificate No.
1027/2024(R-4) Dated: 19.12.2024. This renewal certificate is valid

g o=l

ADDITIONAL CHIEF ENVIRONMENTAL ENGINEER
TAMIL NADU POLLUTION CONTROL BCARD
No.76, MOUNT SALAI, GUINDY,
CHENNAI-600 032.



12

from 05.08.2024 to 04.08.2025 subject to the conditions laid down.
(enclosed as Annexure VIII)

n. During inspection, no discharge of untreated trade effluent was
noticed in and around the unit premises.

21. It is respectfully submitted that based on report of analysis of treated
trade effluent samples and District Environmental Engineer
recommendations, Board vide Proceedings No. T2/TNPCB/
F.1116ERD/RL/W/2025, Dated: 26.06.2025 issued directions under
Section 33A of Water (Prevention & Control of Pollution) Act 1974,
as amended for the following non-compliance of conditions stipulated
in previous consent order (copy enclosed as Annexure - IX).

a) The unit shall provide adequate RO system followed by elevated
SEP so as to reuse the RO permeate completely into the process
(Boiler , Floor washing etc.) and to conserve the ground water.
The RO Reject shall be disposed into the Elevated Solar
Evaporation Pan thereby achieving Zero Liquid Discharge within
a period of three months time.

b) The unit shall identify the source of % Sodium (Na) in treated
trade effluent and provide suitable treatment system for the
reduction of the % Sodium (Na) so as to prevent Land and Water
pollution.

c) The unit shall ensure that no treated/untreated effluent shall be
discharged directly or indirectly outside their premises in any
nearby drain / water bodies under any circumstances.

d) The unit shall collect and dispose Boiler ash for beneficial use then
and there without accumulation within the premises.

e) The unit shall install adequate CCTV camera in the ETP area and
in front of unit so as to monitor the operations and activities
continuously.

f) The unit shall collect and dispose the oily scum from collection
tank of ETP periodically so to prevent odour nuisance. %
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Therefore, it is humbly prayed that this Hon’ble National Green
Tribunal may be pleased to pass such further or other orders as this Hon’ble

Tribunal may deem fit and proper in the facts of this case and thus render

justice.

ADDITIONAL CHIEF ENVIRONMENTAL ENGINEER
TAMIL NADU DCLLJT -;"" L BOARD
ND.TB, MOUNT SALAI, GUINDY,

CHENNAI-600 032.

VERIFICATION

I, J. Josephine Sahayarani, D/o. Jesu Rajan, working as Additional Chief
Environmental Engineer, having office at No. 76, Anna Salai, Guindy,
Chennai-32, do hereby submit that the above contents are true to the best of

my knowledge and belief through records.
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_'-_'CONSENT ORDER NO 2204146921599 DA’I‘ED' 14/12/2022

e _'.-PROCEEDINGS NO TZITNPCBIF 1116EDL/RL/EDL/WI2022 DATED: 14/12/2022

o -:-SUB Ta‘mﬂ Nadu Pollut:on Co ol Board —CONSENT TO OPERATE —After CTE -M/s. SIVASAKTHI
: * MILK DAIRY , S:F:-No. R. 8. No. 716/5B, 717/2, AVAL POONDURAI villageModakkurichi Taluk
and Erode District - ‘Congent for the operation’ of the plant and discharge of sewage and/or trade
_effluent under Section 25 of the Water (Preventlon and Control of Pollution) Act, 1974 as amended

in 1988 (Central Ac -_6. of 1974) Issued— Reg

REF° 1 Umt s apphcatlon No. 46921599 dated 06/09/2022 .
- 2.IR. No. E. 1116EDL/RL/AEIEDL/2022 dated:'15/11/2022

3. Board’s (Coiiséht Clearance Com:mttee) Resolution Item No. 302-22, dated: 07/12/2022

. = CONSENT 'I‘O OPERATE :s hereby granted under Scchon 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
e -amended in 1988 (Central Act, 6 of 1974) (heremafter referred to as “The Act™ and the rules and orders made there under to

'I‘he Partner i -

M. SIVASAKTHIIVHLK DAIRY -
5 ...S.FNoR.S No.716/5B; nin, G

- AVAL POONDURAI Vﬂlage,
'M'odakk:mchl Taluk, s

e s Auﬂmnsmgtheoccupxertomake dlscharge of sewageandlor t:rade efftuent.

_: T].us 1s sub_;ect to a‘he P __wsmns of the Act the rules and the urders made there under and the terms and condmons incorporated

i '_'j-'nnder the Specaal and GeueraE coudmons supulated m tl:ze Censent Order lssued earher and subj ect to the' sPeclal conditions annexed.

'IhePartner G
M SIVASAKTHI MILK DARY,
: :'._: ':'__3.S Paiamvcl S/o S Subramamam, :
 No.18s, Chennimalai Road, .
: ':'._"Erode D1stnCt, :

- -For Memiber Secretary,
Tamil Nadi' Pollution Controf Board,
: Chennai

i e300l




Copy to: : . L T e
1.The Commissioner, MODAKURICHI-Panchayat Union, Mudakkunchl Taiuk, Erode DlStnct: G

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, ERODE

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem. o
4 Fﬂe . P

SPECIAL CONDITIONS

1.  This consent to.operate is valid for operatmg the facﬂlty for the manufacture of products (Col 2) at the: L ot
rate (Col. 3) mentioned below. Any change in the products an quan’ezty :-has to::be brou_ght to the SRR
notice of the Board and fresh consent has’ to bc obtamed : . : 0 L

SL Descrlptmn
No.

Product Details

Pasteurized Mﬂleomogemzed Mlileklmmed
Milk/ Condensed Mllk ' (R

Ghee
Cheese
Curd .
Paneer
Butter:

Ice Cream
Flavoured Milk
Milk Khova
Butter Milk
Cream
Milk Sweet
l.assi

—
]

i :'_ : Litersldayf
L :-?Kglday G
S ?Kglday

. -li_lterslday'f"-'__'-.-‘.'"-_-‘-5 T
g ':;;Kglday . - .
'-:Literslday.* -_.:: -
© | Kglday
| kglasy
-. ""therslday
Yogurt : tKglday
e R 11 I . ".'i_lterslday L
2. This consent to operate is vahd for Operatmg the facﬂlty w1th the below menttoned permxtted outlets o
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| titersiday |

for the discharge of sewage/trade effluent. Any change in the outlets and the quantlty has to be_'-_'__: |

brought to the notice of the Board and fresh consent has to be obtamed

Outlet No. Description of On_tlet Maxnnum dally dxscharge Po_ii_;t ofdlspﬂsal : .-:-_';:' P :

EfﬂuentT_e':Sewage__’_'. - I It S S S W EE T
1. |Sewage 20 '_ Onlndustwsow land |

Effluent Type : Trade Effluent s L e
1. Trade Effluent | _ 1600 A On iand for irrigatlon e
2. Trade Effluent Il 10.05 L Eievated Solar

3.  The effluent discharge shall not contain constxtuents mexcess of the toierance Lm:uts as 1a1d down - e
hereunder. PR T e St




HF

-Sl | Parameters

|Unie

TOLERANCE LIMITS - OUTLETS -Nos

| Trade Effluent

1

2

S )55 ko

o |55t09

35t 9

. |Temperature

e

shall not

3 Partxcle sme of Suspended
sohds b

exceed 5°C
above the
receiving
water
temperature

shall pass 850
micron IS

|sieve - .

e Total Suspended Sohds

200

100

5| Total Dlssolved sohds :
S | norpanicy

2100

2100

6. |oil& Grease

110

10

| 7. |Biochemical Oxygen
i Demand (3 'days at 2700)

30

250

- |Chemical Oxygen Demand

9. “|Chloride (as C1) _' - 4600 . |1000
10 [Suptaes 809 |mgr || 1000 1000
| 11. |Total Residual Chlorine = |mg/1 - 1
'_-'_'-_AmmomcalNltmgen (as'N) mg/l - 150 o 50
Bk %m Kj&ldﬂhl Nztrogen (as mg/l < - . 100
14, |Fre :_'AmmOma (as NHS) mg/l = S e 5.
5. |Arsenic Ay ~ o2 0.2

6. Mercury (as Hg)

jo.01

0.01

17. [Lead (as Pb)

0.1

26, |Pércent Sodlum

8 ICadmiumas Cd) : - i1 2
{ae Hexavaient_Chromﬁ:m (as . 11 0.1"
oo |Crté): S A
207 |Total Chromlum (as Cr) mg/l - 12 2
o _:f__;':.;_Copper (as Cu) '3_ = 13 3
>, | Zinc (as Zn) - |mgn - 15" 1
3 Selemum(as Se) mgn = 10,05 0.05
4. |Nickel (ale) g o | NER 3
5. |Boron (as B): mg/t - 2. 2

27: |Residual Sodium Carbonate :'_" o |5 -
28, Cyamde (as: CN) ST - 0.2 0.2
9. |Fluoride (as F) - '

30, stsolvedPhosphates(as'P) ngfl i
1 | Siilphide (as S) : |mp

|10:8

32, [Pesticides - S - A4

. |Phenolic Compounds (as - 5. 1
" |CGHSOH) . Lo | .

.-/Radioactive matenals a) “|micro - - 10-7

1 Alnha em1tters b

cune/ml




10.

11.

12.
13.

14.

35. |Radioactive materials b). jmicro |- | |i0-6
Beta emitters curigfml | | o)

r
TH
1

36. |Fecal Coliform S "'MPNII_BO_mI_' 3

All units of the sewage and Trade eﬁlﬁéﬁt treatmentplants halibeoperatedefﬁmently and R :
continuously so as to achieve the standards prescribed in S1 No.3 above or to achieve the zero liquid . = ...

discharge of effluent as applicable.

The oceupier shall maintain the Eleotro Magnetic Flow Meters/water Meters installed at the inlet of -
the water supply connection for each of the purposes mentioned below for assessing the quantity of .~ = -
water used and ensuring that such meters are easily accessible for inspection and maintenance and for - .~

other purposes of the Act. : R
a. Industrial Cooling, Spraying in mine pits or boiler feed. - .~ o
b. Domestic purpose. S R Sr P e

c. Process. s :

The occupier shall maintain the Electro 'Magnetié' FlowMeteISWifh IﬂPﬁtﬁf Iecordmgmgemem e o
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act. = -
Log book for each of the unit operations of ETP have to be maintained to reflect the working -~
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess . =

n of the Board officials during

effluent quantity and the same shall be furnished for verification of the
inspection. e L T T T

The occupier shall at his own cost get thesamplcs of effluent/surface water/ground Watercollectedm i

and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically. . .

Any upset condition in any of the plants of the factory which is, likely to result in increased-effluent . ..
discharge and result in violation of the standards mentioned in:S1. No.3 above shall be reported tothe . .
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned . . -

District/Assistant Environmental Enginer of the Board by e-mail immediately and subsequently by

Post with full details of such upset condition. =~ "

The occupier shall aIways-cbmply. and Carryouttheorder/dlrectlons 1ssuedby theBoardmthls S
Consent Order and from time to time without any negligence. The occupier shall be liable for actionas ..

per provisions of the Act in case of non compliance of any order/directions 1ssued. -
The occupier shall develop adequate width of green belt at the rate of 400 number
The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be_:a'n_yf-'&is_ch‘é;rge_}bf;qfﬂi_l_e_:nt_"_éithex_"- eated o

Tn the case of zero liquid discharge of effluent umts,theoccupler ail dherethe foﬂowmg COIldithﬂS i e

aslaidunder. . oo ;

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either . inside or outside the premises at any pointof ..

time.

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components = -
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO . -
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be: -~
disposed off with the reject management system ensuring zero liquid discharge ‘of effluents in:the =~ . .0

premises.

iii) The occupier shall operate and maint_aiﬂ 'ih'e:-féj_e_bi managementsystemeffechvelyﬂndreCOVGIthe : ; -:. L
salt from the system which shall be reused in the process i 'rg};sa’__c‘ale_{bz:_:shgll___b_e' disposed offas ETP .

sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stopits ..
production and operations forthwith and shall be reported to the.Member Secretary/Joint Chief = - =
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineerof -~ .. .
the Board by e-mail immediately and subsequently by Post with full details of such upset condition..- .~ " .
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment. "~ .-

system can perform effectively for achieving zero discharge .of effluents.
Special Additional Conditions: T e e i

The it shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board s

associated thereto as per the provisions of Biological Diversity Act 2002.
Additional Conditions: : R

/National Bio Diversity Authority if the unit is using any Biological resources or knowledge = - S

runtreated



1. 'i‘he umt shall mamtam septzc tank followed ‘oy soak pit arrangements for the treatment and
o f:'disposai of Sewage.
2. The unit shall operate and mamtam the Eﬂluent Treatment Plant provided for the treatment of trade
- -effluent generated from their manufacturing process efficiently and continuously so as to satisfy the
. discharge standards’ prcscnbcd by the Board.~ -
-3, The unit shall maintain the irrigation land area available for utilizing the treated effluent (60 KLD)
- “onland for: ungatlon pmpcses thhout any pondmg/stagnaucn at the hydraulic loading rate of 35
B "__KL/Day/Hec -
4. The unit. shall mamtam the log books for the ETP opcratxons for the EMFMs provided at the
.+ following locations 1) Raw Effluent into Collection Tank ii) Treated Water for Irrigation properly.
5. The unit shall prcv1dc adcquatc RO System followed by elevated SEP so as to reuse the RO
e --';_Permeate compietely into their process and the final RO Reject shall be disposed to the Elevated Solar
T -Bvaporanon Pan thereby achieving Zero Liquid Discharge within a period of three months time.
.4 6. The unit shall collect and analyse the opcn / bore wcll samples m and around the unit premises at
.7 - regular intervals of three months time, -
7 -7, The unit shall properly maintain the p1ezometers around the irrigation area to monitor the ground
- water quality’ penochcally The unit shall maintain the log book for the ground water quality and
- 'seepages if any observed in the plczomcters '
- 8. The unit shall not go for any cxpansmn act1v1t1es more than the consented capacity without
_-:_'obtammg fresh consen of the Board. - L

9. The raw water makeup for process boﬂcr feed and domcstzc etc shall not exceed the permitted
':_::quan’szty at. any pomt of tlme

......

G area and. the same sha]l be connected to internet. showmg footagc of past recordmg for a minimum

“ period-of three months so as to verify the operation or any eévents happened in ETP area.
7+ 11. The unit shall chsposc the sohd waste: gcncratlon if any then and there vmthout any accumulation

U inside. thetrpremlses e
* .~ 12. The unit shall. contmuc;to devclop green belt of adequate Wldth m51de their premlses

13, The unit shall not use ‘use and throwaway plastics” such as plastic sheets used for food wrapping,
~spreading on dining table etc. . plastic plates, plastic coated tea cups, plastic tumbler, water pouches
- and packets, plastic straw, plastlc carry bag and plastic flags irrespective of thwkness within its

.. premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca nut palm
£o27 s plate, stainless steel, glass, porcelain plates/cups, ¢loth bag, Jute bag etc. '

-2 14, In case of revision of consent fee by the Government, the unit shall remit the difference in amount
_within one month from the date of notification. Failing to remit the consent fee, this consent order will
'be thhdrawn W1thout any notice and furthcr actzon wﬂl be mmated against- the unit as per law.

: " ¥For Member Secretary,
Tamil Nadu Pollution Control Board,
Chenmu _




10.

11.

12.
13.

14.

15.

16.

17.

18.

19.

GENERAL CONDITIONS _

The occupier shall make an apphcatton along w1th the prescrlbed :consen __fee for

effluent.

This Consent is issued by the Board in: conmderatron of t’ne partlculars gwen in the appllcation Any S e
change or alteration or deviation made in actual practice from the particulars furnished in the = ..~
application will also be ground for review/variation/revocation of the Consent: Order under Sectlon 27 E

of the Act and to make such variation as deemed fit for the purpose. of the Act. -

The consent conditions nnposed in this order shall ccntmue in 'force unt11 revok " under Sectlon'f L

27(2) of the Act.

After the issue of this order aii the ‘Consent to Operate’ orders 1ssued prevmusly under Water_ L

(Prevention and Control of Pollutlon) Act, 1974 as amended stands defunct..

The occupier shall maintain an Inspectlon Regrster in the. factory so that the. mspectmg ofﬁcer shail_: o -
record the details of the observations and mstmctlons 1ssued to the unrt at the tnne of 1 _pecnon for;-_'-__‘ S

adherence.

The occupier shall provide and mamtaln an alternate power supplyraiong mth sepa}:ate ;energy meter i i
] poll tron control--_ L

for the Effluent Treatment Plant sufficient to ensure contmuous ‘op -tr_o f all
equipments to maintain compliance. - e

The occupier shall provide all facilities to_ the Board oﬂic1ais for 1nspectlon and colieotlon of _samples'.'-" S

in and around the factory at any time.

The occupier shall display the ﬂow dlagram of the sources of efﬂuent generanon and potiutl.on control f '

systems provided at the ETP site. - _
The solid waste such as sweepmgs wastage, package, empty contalners, resulues,

.e 'lncludmg G

that from air pollution contro] equipments collected within the prermses of the mdustnal plant shall be G i

collected in an earmarked area and shall be dlsposed off properly.

The occupier shall collect, treat the- solid wastes hke food waste, green waste: generated from the .

canteen and convert into organic: compost.”

The occupier shall segregate the Hazardous waste fron:l other solid wastes and comply in 'accordance:';_-'_f :'-: :

with Hazardous Wastes (Management, Handling and’ Transboundary Movement) Rules, 2008
The occupier shall maintain good house-keeping Wrthm the factory prermses :

All pipes, valves, sewers and drains shall be leak proof ‘Floor washings' shali oe adm:tted 1nto the : _.
trade effluent collectlon system only and shali not be allowed to ﬁnd thelr way 1n storm dralns or open_-.".-;_-'_"_-_-_'._'_ -

areas.

The occupier shall ensure that there shall not be any dlversmn or by-pass of trade efﬂuent on land or ; f.

into any water sources.

The occupier shall ensure that solar Evaporatzon pans shall ’oe constructed in’ such a way that the__'_ 5

bottom of the solar pan is at least 1 m above the Ground level (1f apphcable)

The occupier shall furnish the following returns 1n the prescnbed formats 10 the concerned Dlstnct-_'j'_-"_

office regularly.

a) Monthly water consumption returns of each of the purposes mth'_water meter readmgs m Form—I on o

or before 5th of every month.

b) Yeatly return on Hazardous wastes generated and accumulated for the penod from lst Apnl to 3lst_::: -

March in Form-4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 3 Ist March i) Fcrm -V before the_r_i_ : e |

end of the subsequent 30th September of every year(lf apphcable)

If applicable, the occupier has to comply thh the provisions of Pubhc Llablhty Insurance Act, 1991 to o .'_:'; i
provide immediate relief in the event of any bazard to human belngs other hvmg creatures/piants and i

properties while handling and storage of hazardous substances

The issuance of this consent does not authorize or approve the consn'uctron of any physwal stmctures i
or facilities or the undertaking of any work in any namral watercourse or m Government Poromboke o,
lands. =

The issuance of this Consent does not convey any property nght in elther real personal property or any. " _ .
exclusive privileges, nor does it authorize any injury to private property or Government property. or. . .

any invasion of personal rights nor any mfrmgement of Central State laws or regulation S

grant of renewal of L
consent at least 60 days before the date of expiry of this Consent Order along with all: the required’ -
particulars ensuring that there is no change in Productlon quantrty and ehange 1n sewage/Trade e



7 any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
S asaresult of such dlschargc, water or air is being polluted.
T 2L IE dueto. any technologlcal mprovements or otherwise the Board is of opinion that all or any of the
. conditions referred to above requires variation (inchiding the change of any treatment system, either in
~ -~ -whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
o7 any of such condltlcns and thereupon the apphcant shall be bourid to comply with the conditions as so
"-'-'vaned i
.In case there is any change in the constltutmn of the management, the occupier of the new
S .management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
“as amended in Form-II alongwith relevant documents of change of management immediately and get
_-_'_.'_the necessary amendment w1th renewal of consent order

' 20 'I'he occupler shall forth w1th keep the Boa.rd informed of any accident of unforeseen act or event of

E E 23 ~In case there is any. Change in-the name of the company alone, the occupier shall inform the same with
CR .relevant documents nnmedmtely and get the’ necessary amendments for the change of name from the
oA ."-'_s'_-The occupler shall dlsplay th1s consent order granted to him in a prominent place for perusal of the

o _-_:mspectmg Ofﬁcers of thts Board

For Member Secretary,
Tam§l Nadun Pollution Control Board,
Chennai
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3 ;'_'___-j_;?";CONSENT ORDER NO 2204246921599 _ -':'i):ATED:'i4}1”2/ioé2; e

L _'PROCEED]NGS NO TZITNPCBIF 1116EDL[RLI/EDLIA]2022 'DATED: 14/12/2022

SUB Tarml Nadu Pollunon Control Board -*CONSENT TO OPERATE ~After CTE -M/s. SIVASAKTHI
“MILK DAIRY, S.F.No. R.'S. No. 716/5B, 717/2, AVAL POONDURAI villageModakkurichi Taluk
and Erode Dlstnct ‘Consent for operation of the plant and discharge of emissions under Section 21
- “of the Air. (Preventron and Controi of Pollutlon) Act 1981 as amended in 1987 (Central Act 14 of
1981) ~Issued- Reg i R _ _

REF. 1 Umt’s apphcanon No 46921599 dated 06/09/2022
2 IR. No. F. 1116EDIJRL/AE/EDL/2022 dated: 15/11/2022
3 Board’s (Consent Clearance Commlttee) Resolutlon Ttem No.302-22, dated: 07/12/2022

S CONSENT TO GPERATE is hereby granted under Sectmn 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
S a.mended 1n 1987 (Centrai Aet 14 of 1981) (heremafter referred to as “The Act™) and the rules and orders made there under to

ThePartner, B : O

. Mis. SIVASAKTHI MILK | AIRY
- 3"-SFNoR, S.No. 716/5B, 717/2 ER
AVALPOONDURAIVﬂlage ';;';-;_ S
3"M°dakkﬂﬂ°h1Ta1uks o e
' - :_ErodeD1stnct B R

f'.Authonzmg the occup1er to operate the mdustnal plant 111 the Air Poliutmn Control Area as notified by the Government and to

g : :_: _make drscharge of emlssmn from the stacks/chimneys

Thls is subjeet to the prov:srons of the Act, the ru.les and the orders made there wnder and the terms and conditions incorporated

S 2 -_;under the Speclal and General eondmons snpulated m the Consent Order issued earlier and subject to the special conditions annexed.

T0 j._ s
The Partner, L b
M. SIVASAKTHI MILK DA]RY S

S }?alanlvel S‘{o S Subramm R R R

_':.No 185 ChenmmalarRoad, L R

';'-ErodeDrstnct S .- g

Pm638001 e

© ThsconsNT xsahdfthpendendmgmhalzw e

For Member Secretary,
Tamil Nadu Pollution Control Board,
g Chennai




Copy to: e S S
1.The Cormmissioner, MODAKURICHI-Panchayat Union, Modakkuncm Taluk, Erode sttnct e B
2. The District Environmental Engineer, Tamil Nadu I’ollutlon Controi Board, ERODB : L

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Salem 5 SR
4. File




SPECIAL CONDITIONS

1 'I'hls consent to operate is vahd for operatmg the facﬂlty for the manufacture of products (Col. 2} at the
i ~rate (Col.-3) mentioned below. Any change in the products and. its quantity has to be brought to the
. potice of the Board and fresh consent has to be obtained.

Is " Deeipton | Quantiy Onit

' No.|
e I s Product Deta]]'s

: Pasteur;zed Mlileomogemzed Mlilek;mmed 48000 Liters/day
Milk/ Condensed M|§k

. Ghee e 350 . | KgDay

';'Cheese 100 Kg/Day
|Curd: 3000 Liters/day

3;Ffan_eer_..- 100" - | Kglday

o IceCream pETE 100 Liters/day

.| Flavoured: Mlik 50 Liters/day
.| Milk: Khova 100 -~ |Kg/day

© |® [N o (o |~ oo !-*5’7'-’-.:7;

o 5.1.0_.”:.':Butter Mllk L 50 Liters/day

12 :=M|Ik Sweet . e 60 Kg/day

13 |Lassi 60 Liters/day
o : 60 Kg/day

50 Liters/day

:'_';Thls consent to operate’ is vahd for operatmg the fac1hty with the below mentioned emission/noise
. sources along vmh the control measures andfor stack Any change in the emission source/control

e 'consent/Amendment has to be obtamed

] Pomt source ermssmn w:th stack

e Stack Pomt Ennssmn Source S Air pollutlon .| Stack height |Gaseous Discharge
' No ENE e : Control measures - | from . Ground |in Nm3/hr

|Level in m

E '-':Bbiierr_i‘.;s Tlhr e T Dust collectors 30

2 |DGSet200KVA | Acoustic 6
Sl e e e e e enclosures WIth ]
- stack L

e "D'__G: Set125KVA i Acoustic 14
enclosures wnth
S stack

. o Fugmvelese emission: - - - - _
CSL Fiiglhve or Nolse messmn Typ'e of emission - [Control
|No.. - |sources: - - L SO - | measures

g b 1. D G Set 200 KVA """ :‘3"'}'-_:': :_No'ise Acoustic
s . s Enclosures
S "j:'f'2;31 D G Set ‘125 KVA : Nonse | Acoustic

: i - .- |Enclosures .
t'contam constltuents in ‘excess of the tolerance: lumts as laid down hereunder :

. 3(3-) The emission s' 1)

i Parameter “1Tolerance Hmits = | Stacks




3(c)

limits prescribed beiow

Annexure. enclosed 1f apphcable. : e e
3.(b) The Ambient Airin the mdustnal plant area shail not contam constxments m excess of the toierance T

Sl

No.

Pollutant

| Time Welghted

Average

Tolerance lexts

= Ecologmaﬂy B
| Sensitive Area_-."." '
{(notified by -

Sulphur Dioxide
(SO2)

24 hbu_rs

i Central Govt.)_'..""_f '

Nitrogen Dioxide
(NO2)

Annual
24 hours

Particulate Matter
(Size Less than
10 micro M) or
PM10

24 'hpu__x_'s

Particulate Matter
(Size Less than

-12.5 micro M ) or

PM2.5

Annual
24 hours

s jmicrogram/m3 |

Ozone (03)

Annual
24 hours

Polli_nt_aut

Time Welghted

Average :

g ; Resndentml, o
Sy Rural and other

: Z}_ Ecologlcally B
| Sensitive Area_',_'-:-__-: Sl

(notified by

5 _Central Govt):__'_f_- A

-|Lead (Pb)

24 hours :

S area
" mlcrogram/mi’:l::'?"" '
m;crogram!mSi_-‘- -

05

Carbon
Monoxide (CO)

8 Hours
1 Hour

_ xmhgram/mB

Ammonia (NH3} .

Annual
24 hc_u:s

nucrogram/m’.’:ff

""_,_100

| Benzene (C6HS)

'Anmlalill

g mlcrogram/m3'f“ .. T

10.

Benzo(O) Pyrene
aP

~particulate phase
only

Ai_niual

" - '. nanogram/mS

11.

Arsenic (As)

nanogram/m3 i

12,

Nickel (Ni)

Amal

Limits in L.eq.-dB(A) _'

'Day'_rime_

ResidentialArea

55

All units of the Air poliutlon control measures: shall be operated' efﬁczently and'contmuously s0. as to . G

achieve the standards prescribed in SI. No.3 above.-

The occupier shall not change or alter quality or quantlty or the rate of emission or replace or alter the'_".:: -
air pollutxon control equlpment 0r change the raw material or: manufactunng process resultmg moo
change in quality and/or. quannty of emissions without the _previous written pemussmn of the Board. - - -

The occupier shall maintain log book regardmg the. stack momtonng system or operation of the plant"-_ f -
or any other particulars for each of the unit operations of air pollution control systems to reflectthe -~
working condition which shall be furnished for venﬁcauon of the Baard ofﬁcmis durlrng mspectlon _




s : 5_7.-: g The occupler shall at hls own cost get the samples of emission/air/noise levels collected and analyzed

© by the TNPC Board Laboratory once m every 6 months/once in a year/periodically for the parameters
Ll as prescnbed B

0800 U Any upset: condltlon in any of the plants of the factory which is likely to result in increased emissions
' - and result in:violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engmeer—Momtonng and the concerned District/Assistant
" Environmental Engineer of the Board by e-maﬂ tmmedrately and subsequently by Post with full
:detatis of such upset condition.

The occupie r shall always comply and carryout the order/drrecnons issued by the Board in this
-+ Consent Order and from time to time without any negligence. The occupier shall be liable for action as
oper provisions: of the Act in case of non’ comphance of any order/directions issued. -

Speclal Additional Conditions: -

i, The unit shall install the approved rctrofit emission control devxce/equlpment with at least 70%
"+ Particulate ‘matter reduction efficiency on all L'G sets with capacity of 125 KVA and above or
- otherwise the unit shall be shift to gas based generators within the time frame prescribed in the

-j-‘---ﬁnotrﬁcatlon No.. TNPCB/Labs/DD(L)OZlSl/ZOlQ dated 10.06.2020 issued by TNPCB.

i1 _:'The unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
" /National Bio Dlver51ty Authorlty if the unit is using any Biological resources or knowledge

asgociated thereto as per-.the provrslons of Brologlcal Drversrty Act 2002
-.'.i;-_AdetmnaI Condltmns' = -

Coso 1, The nit shall operate and mamtam the An' Pollutton Control measures such as Dust Collectors
T _w1th Stack for Boiler 1.5 T/hr so as to satlsfy the Amblent Air Qualtty/Eszsmn/Ambrent Noise Level
- Standards prescnbed by the Board.
-2, The unit shall maintain the' acoustlc enclosures with stack provrded for DG Set 200 KVA and DG
i Set 125 KVA respectively so as to satlsfy the Amblent Air Quality/Emission/Ambient Noise Level
' Standards prescribed by the Board..
3. The unit shall carry outits operatlon w1thout mv1tmg any publzc complamts
4. The unit shall not use ‘use and throwaway. plastics’ such as plastic sheets used for food wrapping,
... -spreading on dining table etc., plastic plates, plastic coated tea cups, plastrc tumbler, water pouches
. 'and packets, plastic straw, plastrc carry bag and plastic flags irrespective of thlckness, within its
" premises. Instead it shall encourage use of eco friendly alternative such as banana leaf, areca nut palm
40 plate, stainless steel glass, porcelain plates/cups, cloth bag, Jute bag etc. . . .
. 5. In'case of revision of consent fee by the Government, the unit shall rermt the difference in amount
o _'w1thm one month from the date of notification, Fa:zlmg to remit the consent fee, this consent order will
8 be wnhdrawn Wrthout any nottce and ﬁtrther actlon Will be mltrated agamst the unit as per law.

For Member Secretary,
Tamnl Nadu Pollution Control Board,
i o Chennai .




W

10.

11.

12.

13.

14.

15.

16.

17.

18.

GENERAL CONDITIONS

The occupier shall make an apphcauon along w1th the prescribed consent fee' for

grant:

particulars ensuring that there is no change in productlon quantlty and: emission. -

This Consent is given by the Board in consideration of the parnculars given in the apphcatlon Any o S5
change or alteration or deviation made in actual practice from the particulars furnished, in the = = -
application will also be ground for. rewew/vananon/revocatxon of the Consent Order under Sectlon 21 o

of the Act. :
The conditions imposed shall continue in force untrl revoked under Section 21 : f the Ac’t

After the issue of this order all the ‘Consent to- Operate o'rders i
(Prevention and Control of Pollutlon) Act, 1981 as amended Estands ‘defunct.

The occupier shall maintain an Inspectlon Reglster in the factory SC _that the mspectmg'"ofﬁcer shail i o
record the details of the observatlons and msu'uctlons 1ssued to:' e. umt at'the tlme of mspectlon for S

adherence. . :
The occupier shall prowde and mamtam an aIternate power supply along w1th_sepa_ra :

control equlpments to ensure complrance L

prov1ded at the site.

The liquid effluent arising out of the. operatlon of the air pollutlon control equlpment shail also bef_'-".':: 3':'_1"
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance w1th the R

provisions of Water (Prevention and Controi of I"oilutlon) Act, 1974, as amended

The air pollutlon control eqmpments Iocatlon of mspecuon chambers and samplmg port
made easily accessible at all time. -

In case of any episodal dlscharge of emlssmn, the mdusuy shail take immec ate' actz 1t brmg down_ -:'ii T

the emission within the limits: prescnbed by the Board

If applicable, the. occup1er has to comply with the prov151ons of Pubhc:L_labrhty Insurance Act, 1991 to .
provide immediate relief in the event of any hazard to human’ be' gs ther livmg creatures/plants and_.. e

properties while handling and storage of hazardous substances

The issuance of this consent does not authotize or approve the constructlon of any physmal stractares Ly
or facilities or the undertaking of any work in any natural watercourse or m-Government Poromboke' o

lands.

The issuance of this Consent does not convey any property nght in erther real personal property 01' any " i - |
exclusive privileges, nor does it authorize any injury to private property or Government property or{ R

any invasion of personal rights nor any mfnngement of Central State laws or regulation. .

The occupier shall forth with keep the Board mformed of any accident of unforeseen act or event of i
any poisonous, noxious or polluting matter or emissions are bemg dlscharged mto stream or well or a:lr.'_- S

as a result of such discharge, water or air is being polluted

If due to any technological mprovements or otherwise the Board is of oplmon that all or any of the Lo
conditions referred to above requires variation (including the change of any: treatment system, eitherin. = -
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary allor = -
any of such conditions and thereupon the apphcant shall be bound to compiy w1th the condltxons as so_'_:_ S

varied.

In case there is any change in the COIlStitutiOIl of the management the occupxer of the newf';_'_._ S
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981,as =~ .
amended in Form-I alongwith relevant documents of change of management nmnedlately and get the O

necessary amendment with renewal of consent order

In case there is any change in the name of the company alone the occupler shall mform the same Wlth i )
relevant documents immediately and get tho necessary amendments for the change of name ﬁ'om the ST

Board.

consent at least 60 days before the date of expiry of this Consent Order along. wrth all -the feqmre d o

sued previously. under Alr"?'_"

ergy meter_. e
for the Air Pollution Control measures sufﬁcient to ensure contlnu : op ratio 'of 1 pollutron_ S




| 19 The occupl er shail dlsplay thls consent order granted to him in a prominent place for perusal of the
e mspcctmg Ofﬁcers of thls Board SRy

For Member Secretary,
Tamil Nadu Pollution Centrol Board,
Chennai
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‘Annexure-

) iod of Jan 2024 to Jan 2025
En Sep | Oct Nev' | Desc | Jan
2024 2024 | 2024 2024 ” 2028 2025

_mm.c._ _ §m_,_ 1 Ar _sm_.%_ _,__c:m_
2024 | 2024 _m_om.p 2024 | 2024

mow
irrigation
- standards
S| e (Except “
No ‘m.m_wmamaam ﬁm_msn ; . . . _










Report No w1 |

Sample sent by

Sample collected by

Date & time of collecti
Date & time of sz
Details .of samples rec

DEE codeNe. | -
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240041 - |

DEEERD |- T
240042

DEEERD | o
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Report Nu. 18/ DE

1. Name and Address of the

2. Dte Qﬁf-S?Lifi“\{qy :
3. Predominant wind d

4. Weather-condition

Noxth West

| Station-TV
PM 2.5 23 pgh
| BM10: 52 pesm
No. @ 13 nghn’~|

Note:- All the valu

Environmental S







Report No, 1§ DI]

I. Name and Address __f_

2. Date of Survey

Stack atiached to

"Detalls of process stack

Height from G Tevel in (

| Diameterin{m) Dust

| or ducts in {m)

Port hole hefght from Gt

Fuel Used {with % Sulph.

Fuel Co nsumption. faﬁc

uitits)

| Stack :Caigraci:ty -

APC Measures ;mﬂvzdcd

10.

APC fumetional stams

1. 1A

ub:ent temp in’ K

| , Vﬁiﬂ)cl‘ty of ﬂuegds;

Voluthe of flue gas samp

| Gaseous Discharge rate pe

Envu oumenta] Sciei:m__ it







Report No. 18 DE

[1-] Name of the Industry:

12| Address of the 'I‘nfc‘-tusfliifi’?-

3. | Date of Survey |

Category | Red/Larg

Typ e Gf-iSuﬁ'ﬁa,' T

Meteorological conditions

' Matrix

Instrument Used

[Logging Interval |~ 10

| Weighting | %A+

Sound Ineidence

5 Lbcatmn

 Recording Near

11 Unit'smain gate

[ 2 [ UniPsETP area

{ Paiti house area

2w

: Admiﬁi-s-lﬁr&tivﬁfB\uﬂﬂiu

{ Power house area

th

Note: Lieq value is the:

Bl

‘Environme
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54 W A
TAMILNADU POLLUTION CONTROL BOARD
District Environmental Laboratory, Perundurai — 638052.

INFERENCE REPORT NO.18 DEL — PND/ AAQ.S/ SM Dated: 05.06.2024

I. Name of Industry : M/s. Sivasakthi Milk Dairy,
2. Pollution Category :  Red/ Large

3. Date of A.A.Q. Survey 1 14.05.2024

4. Predominant Wind Direction :  SW-NE

5. Weather condition :  Clear & Cloudy

STATUS OF POLLUTANTS LEVEL

L AMBIENT AIR QUALITY:-

1. Total No. of A.A.Q. stations monitored 3 05

2. No. of A.A.Q. stations in which Pollutants |
Level exceeded the Boards standards (PM o) Nil

Maximum and Mininium values of Pollutants Level observed:

Sl ‘ [ Values in microgram/m® BOARD’s STANDARD
No POLLUTANT Maximum | Mimimam (As per consent order)
I. | Respirable Suspended particulalé
Matter: PM 58 49 _ 100
PM 2.5 | 29 23 60
| 2. | GASEOUS POLLUTANTS--
A | 11 -9- 80
(i) SO, ; 80
IL._STACK MONITORING:-
[. Total No. of Stacks Monitored ! 01
2. No. of Stacks in which Pallutants level
Exceeded the Boards standards : Nil

-- Iind of Report —

20 gsgos e

| A L P
r v Q{:\J\'o ob 204l Chief Scientific Officer
Environmental licienti t District Environmental Laboratory
Tamil Nadu Pollution Control Beard
Perundurai
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e Pmceedme.TZ{i‘VPGBfElilﬁERDfRﬂWflﬂli Dated:25.06.2025

=-€P&C?)Act,19«‘?4asamended Isswad Regaurdmg.
S PHTNPORE 1T16EDLRT/EDLIW&AIZ022 Dated:

NOTZENPCBIF 1116EDURL{EDW&MZQZZ BDated:
.1.2024 w;ﬂ:L a 'ﬁeﬂowxng condition; among oilers, in ordet to

> e .uafe,ROSysﬁem fol!md by elevited SEP Sti.éis po st The - RO:
g ate -cmfete& mfa : w‘3;::‘:14:12::.5* and the final RO Reject Shiall be dsposéd o the
i Efevated" Safw;Evapafa&ou 3 _an r?tereby achze,vmg Tero Liguid Discharge within a period of

fhe D;smct‘ Enwmnmmai Engineer, Erode has recommended for the issue: of
arides Sectrm 334 of Waer (Prevention & Conirol.of Pollution) Act 1974,

ghtmmeas’e iod %Na {sodium)-content: i trade effluent samples.
A of Water

”'Hmee, tﬁe Beard  ekercise of the powers conferred undet Section 33

venﬁon & Camml efPoalM} et 1974, 8 aimetided hasdecided to issue directions to the.

Vi ,AKTHI_MIL’K-M;RY SFNo:R.S.o. “716/5B, 71712, Aval Poondursi village,




s

In view of the. above, in exercisé: s of i‘he pewem wnfm_e&:zmdern&cuan_za' : iof Waxer T

A

4

&

The uriit shall m’entg’jz t.ﬁe source af % ;
provide suitable tremtment systeni Jfor the reducﬂom_;ef ﬂt"
prevent Land and Waferpofluﬁam . : o
Theunit shall ensure that ne xreafed&nb-eafed gﬂfaeufs b
or md:'rectbwumde their premises in wgynmrby;lm 7 wa e
The unit shall collect amidzsposg Bader ask Jor- bensfic
wm&aadmmiaﬂan wfthiutfte_ Femises.

Fhe pnit shall collect and dzspose ithe a;iy saum ﬁom ca!l‘wma;tank-__af ETP

pmoe‘xcaﬂy 50 to preventodour audsance.

The receipt of this proceeding shall be ackno :

Te:

The Partner;.

M - SIVASAKTHI MILE. DAIRY
SFNoR.S. No. 716/5B, TI#2,
AVAL POONDURAI Village,
Modakkarichi Taluk,

Erode District - 638115

Emaik smamilk gmaﬂ com
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BEFORE THE NATIONAL GREEN TRIBUNAL' |
 SOUTBERN ZONE, CHENNAT =

APPEAL No.55, 56,57 & 58 of2024 | et

G Venkatesan

S/o K. Gurusamy, e

~"No.19, Rasampalayam Mamstreet o

- . AValPoondural Erode 6381 15 _ _3-
~ Phone: 8760081422 L e

";Mall Id Venkatkavm1994@gmaﬁ com '_ .

~-and 2 Ors S Appellants

_Tarml Nadu Poliutmn Contr01 Board
~ Chennai-600 032. .
'-Phone 044 22353134 to. 22353136
' '.Mall Id: tnocmms@tnpcb gov m
& 4 Ors ' '

: REPLY AFFIDAVIT FILED ON
~BEHALF OF THE FIRST TO THIRD
RESPONDENTS THE TAMIL NADU
B POLLUTION CONTROL BOARD

Advocate for Respondent TNPCB
' Thxru S Sat Sathya Jlth

Date of hearing on: 27062025




